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fattory 1o all the States s0 that there
wotlld be no cause for grievancs what-
sosver and the Centre would not be
bldmed for what happens in the States

Me. Speaker: That has no bearing on
the main question
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8hri Y. B, Chavan: No, I cannot
make that statement,
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Shri Vasudevan Nair: The employees
have already made it known that the
terms of reference are not proper and
they have objections to them. In view
of this, would Government discuss
this matter again with representatives
of the workers and revise the terms
of reference? Also, what 18 going to
bappen till the Commission goes into
it and comes to a decision? Till that
time, {s there a guarantee that there
will be no retrenchment?

Shri Hathl: So far as the terms of
reference are concerned, one of the
MPs. Shri Mohammad Ismail, did see
me day before yesterday. I told him
that If it is found that the terms of
reference will not serve the object we
have in view, we could discuss the
matter If it {s found that those terms
are not likely to have the results 1
view, we shall certainly discuss them
and reconsider the matter.

So far as the surplus staft 1s con-
cerned, I have had discussions with
the works and management also. The
Caltex people had come to me They
said they are prepared to take 24
people immediately there are vacan-
cies in Calcutta.

Mr. Speaker: Next question.

Skrl Ganesh Ghosh: We have one or
two more questions t{o ask.

Mr. Speaker: We are already very
late,

Roport on Belence Policy

*1288. Shrt Tridib Kumar Chandhuri:
Shrl 8. C. Samanta:
Bhri Xashpal Singh:
Wil the Minister of Edncation be
pledsed to state:

L) whether it is a fact that the
Chalrman of the University Greats
ot India; and
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Commission has poposed that a report
on Science Policy be plsced annually
before Parliament;

(b) whether the Council of Scientl-
fic and Industrial Research would pre-
pare this special report; and

(c) it so, the reaction of Govern-
ment thereto?

The Minlster of State in the Ministry
of Education (Shri Bhagwat Jha Azad):
(a) Dr D 8. XKotharl, Chairman,
University Grants Commission while
delivering a lecture on April 26, 1967,
at Sapru House, New Delhi, made 8
suggestion, in his personal capacity,
that an annual report should be placed
before Parliament deallng with the
progress of Science and matters having
a bearing on Science Policy.

(b) and (c). There 15 no proposal
for preparation of such a report by
the Council of Scientific and Industrial
Research The Scientiic Adwisory
Committee to the Cabinet has been
giving thought to the publication of an
annual report cn the implementation
of the Sclentific Policy Resolution, and
also on the possibility of making this
report public

Shri S. C. Samanta: May I know
which department of his Mnistry is
dealing with the International Coun-
el of Scentific Unions and Associa~
tions, and whether that department
will be able and fit to put in a re-
port?

Shri Bhagwat Jha Azad: In this
case, before this the Estimates Com-
mittee of Parliament had recom-
mended such an action. As 1t s
known that the Scientific Committee
of the Cabinet is considering this
question and has decided that it will
review the scientific policy of the
country and prepare a report and
submit it to Government, it can be
later on considered for publication
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